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Action Taken Report of U.P. Pollution Control Board in the matter of O.A No. 360 of 2022 

Munishankar Sharma V/s State ofU.P. & Ors. as per order of Hon'ble National Green 

Tribunal dated 23.01.2023 

The Hon'ble National Green Tribunal has passed an order dated 23.01.2023 in O. A. No. 

360 of 2022 Munishankar Sharma V/s State of U.P. & Ors, the operative part of which is quoted 

below-

"4 The Registry is directed to issue notice along with copies of the application and reports of 

The Joint Committee and the documents altached with the same to the owner of the Brick Kiln 

reguiring him to file his replyiresponse within one month at judicial-ngr@gov.in preferably in the 

fori of searchabile PDF OCR supported PDF and not in the form of Image PDF 

5. Notice be served on the owner of rhe Brick Kiln through the UPPCB and for this purpose notice 

issued to the owner of the Brick Kiln be sent to the Member Secretary, UPPCB by email for 

gEtting service of the same effected on him wirhin two weeks and sending his report to this 

TribunaB in ihis regard within one week thereafier. 

6. n its report, the Joint Committee has mentioned tihat the gravity settling chamber of the Brick 

Kiln cotld not be verified due 1o bricks were filled in the trench and excavated soil was lying near 

the pand. The liFPPCB is directed to ger the inventory prepared of the bricks filled in the trench 

and ta take uppropriate steps for removai and utilization of the illegally excavated soil 

. Action Taken Report regarding imposition and realization of 
Ervironmenta! 

Compensation 

preparing af imveENNory of the bricks and removal and wrilization of the exeaavated soil be submitted 

by the LPPCB to this Tribural within one month by email at judirial-ngr@gov.in 
preferably in the 

fiorm of searchable 
PDEOCR supported PDF and not in the form of Image PDF 

8. The sale of the bricks lying in the Brick Kiln shall be subject to farther orders af this Tribumal 

and the Project Proponent will not be entitled to sell the same as 
environmental 

conmpensation to 

be imposed by the UPPCB sihal! be liable to be realized by sale of the same. 

9. List for further 
consideratton 

on 
17,03.2023. 

10. As already 
observed, the ciasure of the Brick Kiln has been ordered by the UPPCB. The 

District Magistrate, 
Aligarh and the 

Superintendent of Police, Aligarh are 
directed to take 

requisite steps for ensuring 
that the Brick Kiln does not operate 

illegally 

I A copy of this order he forwarded to the UPPCB, he Distric Magistrate, Aligarh and the 

Superintendent of Police, Aligarh by email for requisite 
compliance 

aumnliance of Hon 'ble NGT order passed on 
23.01.2023 

latest inspection was 

I uinhna Fnt Udhyog (old 
name-M/s Gandhi Ent Udhyog), 

nf IIPPCB. Mining officer & 
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ii. Brick kiln was found operational since 20.01.2022 to 21.02.2022 violating the closure order 

issued by U.P. Pollution Control Board. Considering 33 defauter days Environmental 

Compensation of Rs. 4,12,500/- has been imposed by the UPPCB vide letter dated 

30.12.2022. The copy of the letter Dated 30.12.2022 is enclosed as Annexure-3. 

iv. A letter has been sent to District Magistrate, Aligarh by Regional Officer, UPPCB, Aligarh 

for recovery of the Environmental Compensation of Rs. 4,12,500/- from the bríck kiln on 

25.02.2023. The copy of the letter Datcd 25.02.2023 is enclosed as Annexure-4. 

v Notice of the Hon'ble NGT along with reports of Joint Committee as per constiruted by the 

Hon'ble NGT order dated 23.05.2022 was received by the Proprietor of the brick kiln Mr. 

Prem Shankar on 31.09.2022. The copy of the letter Dated 31.09.2022 is enclosed as 

Annexure-5. 

vi. During inspection of the brick kiln it has been observed that approx-50 thousand raw bricks 

were found in trench of the brick kiln & approx-25 thousand pakki/red bricks also found 

stored in the premises of the brick kiln. As per the représentative of the brick kiln approx-8 

lacks raw bricks have been made. The copy of the Photographs is enclosed as Annexure-6. 

vii. A show cause notice has been issued to the brick kiln by the Mining Officer, Aligarh for 

making raw bricks despite the closure order of UPPCB against the brick kiin is issued and the 

violation of the Mining Rules. The copy of the letter Dated 28.02.2023 is enclosed as 

Annexure-7. 

With reference to the Hon'ble NGT order dated 23-01-2023, the aforesaid Action Taken 

Report is being hereby filed. 

Regiohal Officer 
U.P. Pollution Control Board, 

Aligarh 
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NAL GREEN PRHIUNN, NEW BWCHN 
Oriial Applleation No. 3Gt/2020 hDm (F)D, 

Por hs b Munishkur Shurina Vs. Stute of .P. 
. 

s19 . M's Krishna Int Uahggg Village Kandal1: Tehsi lglas. District- Aligurl Through Proprietor MPrem Shankar Upadlhnya S/o Sh. Nuikrarm Village Sheora, Tehsilelas 
1District-Aligarh 
tuar Pradesh 

2 The Distriet Magistra¢ Aligarh 
ar Vfacdesl 

NOTICE 
Whercas the abuve tiled oiginal Application wus lisied belore the 1rihunatl on 

22.08.2022 (copies ul order, petitionlongwith Joint Comnitee Repurt are cnelused). when the 

Tribunal inter-alia passed the following order 
"1. Nptice alongwitl tlhe ctlpies f the upplicutlon und repurt of the Joint Conitee he issuel io 

ti nject Prumneni- Ms Rijhnu nt tdhyog. iiluge Kandali, Tehsl Iglas, Distrlet Aligurh 

h propri:tor Alr. Prem unhar ppudhara son ef Mr. Nuikram restdent f villuge Shenra, 

E Disrict 1liguri uud Disuriet Mugisrae. eigarh reyuirinx then to Jile their 

xponserreply u the ullegutioude in he ippliedtiun ubservutinus mude in the report uf the 

Join Comnituee referred tn ulv wihin ume munth ut juticinl-nghugnv.in jprejerublr in the Jaru 

of seurchahle P'IDEHOCR Suppuked P'DF und nor in the form of mage PDE 

5. Natice be served au the Prujevt Pruponent thraugh Distriet Mugistrute, Alignrh and for this 

purpose nntice issuvd to the Priuct Praqwnent he sent o the District Mugistrute, ligurh by t:-muil 

for gerting service f the sameg elferied oi the Projeet Propnnent tnd sending his repurt in this 

regurd. 

6. 1.ist for firther eUnsistertfion an 12.10.2022." 

u. o. take notice tlhat the above matter il be lisled on 12" October, 2022 lor lirther 

consideration. before the flon'hle Triljunal t Faridkol llouse. ( opernicus Marg. Ne Delhi-

11 0001 through Physical Heuring, « th Tlybril Option). when yvu may appear helure the 

lon'ble Tribunal eith:r in person r y a pleader <huly instructed and ile reply:response. as per 

clircctions of the ln hle Tribunal s iuleorder atel 2.08.2022. 

3. Take fir1ler nolce Uat in lclikull ol yir uppeurainee un ihe clate aluone menioned, the 

Sucd Applicatim will he heard and letefincl n yur absence 

ILDTTny 

(iven unler my hand anncd the stl l this lr1hunal, on ihis 25 August, 2022. 

761447I3 
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